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SUBJECT:~ Forvarding £ copies of the Order pzssed by
he C

entral Adminpis Lr tive Tribunal, Bang__ore Bench
Bangelore, :

Pleass find enclosed hereuith g copy of the ORDER/

STAY/INTERIM ORDER. passed by.this Tribunal in the above said
applicatien(s) on _----. _-fizggﬁi-
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BEFGRE THE CENTRAL ADMINISTRATIVE TRIBUNAL
: BANGALORE BENCH ¢+ BANGALORE
DATED THIS THE 25TH DAY OF JUNE, 1593
PRESENT
HON'BLE SHRI V. RAMAKRISHNAN vee  MEMBER (R)

HON'BLE SHRI A.N. VUIJANARADHYA ,,. MEMBER (J)

APPLICATION NO.315/53

Sri C.N, Suresh,

S/o Ningegowda,

eged about 24 years,

residing at Chikka-Ksdlur,
Dodda Hobli, Dodda R.S. Post,

Hassan Teluk, Hassan. ..s Applicant

(Shri B.G. Sridharan ... Advocate)
Ve,
1+ Union of India,
Ministry of Home Affairs,

i North Block,
‘ New Delhi - 110 001,

2. The Additional 0.1.G. Cum-Commandant
i Group €entre, C.R.F.F,

-Pallipuram
Trivandrum ~ 695 316,
'Kerala. - . .ee Respogdents
(Shri M.Vasudeve Rao ... Advocate) ' -

This application, having come‘up before this Tribunal

today for edmissicn, Hon'b2e Shri AN, Vujjanaradhye, Member (3J)

‘meda the following?

ORDER

Heard Shri A.C. Balrej for Shri B.G. Sridharan and
Shri M.\, Rao for the respective parties. The applicant happens

to be a member of the Armed Forces, who cannot sedk any rédresszl

_of his grisvance befcre this Tribunal. The relief sought for by

the applicant cennot be given by this Tribunal, Tharefore, the
apolication is not maintzinable and it is accerdingly dismissed.

No orderc as to costs. ) .
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